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8hn Shashi Raajan (Puri): She has 
demanded three days.
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Sfcrf ®. K  Banerjee: sir, 1 wanted 
to get a clarification about the audit 
reports on the New Asiatic and Ha by 
General Insurance Companies.

Mr. Devaty-Speaker-. He has al­
ready said that he would consult th* 
concerned Ministry.

Shri S. M. Banerjee: That is all 
right, but what t want to say is that 
we have a sad experience about these 
two report*. For the last five years 
I have been trying to get them, but I 
have failed and even with Pandit 
Jawaharlal Nehru, I failed. My point 
is that before tin Hasan report is dis­
cussed, these audit reports should 
t o m

Mr. Deputy-Breaker: Shri Poona- 
cha.

1 U I h o .
STATEMENT RE DISLOCATION OF 

TRAIN SERVICES ON CERTAIN 
SECTIONS OF EASTERN AND 
SOUTH-EASTERN RAILWAYS

The Minister of Railway* (Shri C. 
M. Poonaeha): from  1st April to 17th 
June, 1V67, there have been 128 cases 
ot hoia-ups of trains on Eastern and 
South-Eastern Railways in West .Ben­
gal. Thia u u  resulted A  deteuuon 
and cancellation of several trains, caus­
ing serious inconvenience to travelling 
puolic. These cases mainly concern 
smuggling and looting of rice and acts 
of hooliganism by anti-social elements. 
There have also been S cases of rob- 
wu-y. &> members of railway staff 
were assaulted and injured. The anLi- 
socuil elements hold up trains by pull­
ing alarm chains, disconnecting Aoeo- 
pipes and squatting over the track.

It hardly needs emphasis that inter- 
feience with the tram running and 
train passing staff is fraught with se­
rious danger in that they ought! 
iu.imidauon or loss of morale, be led 
to take action which may be prejudi­
cial to safe running of trains. In any 
cue, both punctual running of trains 
and rendering an efficient service to 
the public has become difficult. On 
certain occasions, use of unjuttiiUbla 
hold-ups has Jed to complete cessation 
ot uethc for soma time over important 
sections.

The General Manager, Eastern Rail­
way, approached the Chief Minister 
of West Bengal ana apprised him of 
the position. The Police authorities Of 
West »*ng«i were also kept informed 
of the developments from time to 
time. Having regard to the serious­
ness of the situation, the General 
Manager requested the Chief Minister 
to use his good offices to help the rail­
way* in maintaing the normal running 
of trains. As the situation was pro­
gressively deteriorating and the State 
Police Reserves were fully stretched 
due to difficult law and order position 
in the districts, the laapectot-Uenssal 
of Police, West Bengal, seat a wtrleaa



Shri Hem B u m  (Iftim M U ); May 
I seek | clarification?
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[Shri C. M. Poonacha]
Railway Protection Force, Railway 
Board, on 20th June, requesting lor 8 
coy*, of the Railway Protection Special 
Foroe. The Inspector-General, Railway 
Protection Force took prompt action 
ia moving the coys. the same 
day to Calcutta. The Inspector-Gene­
ral, Railway Protection Force flew to 
Calcutta on 22nd June and held »  
meeting with the Inspector-General ot 

•Wdte. West Bengal, his Additonal 
Inspector-General ot Police, Dy. Ins­
pects rs-General of Police aad Suptds. 
Ot Police. The Inspector-General of 
Police, West Bengal, has expressed his 
gratitude for the prompt action taken 
by the Ministry of Railways.

Inspector-General of Police, West 
Bengal, has assured the Inspector- 
General, Railway Protection Force, 
that the State Police will do their best 
to give protection to the railways 
against the forces of disorder.

It has been decided that the State 
Police will send Police parties with a 
Sub Inspector or Asstt. Sub Inspector 
to escort trains and such escorts will 
be strengthened with the manpower of 
the Railway Protec ion Foret. The 
Chief Security Officers of Eastern, 
South-Eastern and Northeast Frontier 
Railways are rendeing full assistance 
to the West Bengal Police.

These arrangements will ensure safe­
ty to the travelling public who were 
subjected to untold harassment* by 
smii-social elements and were insisting 
on the authorities concerned to pro­
vide necessary security during tbeir tra 
vel by arranging armed escorts to the 
passenger trains.

The Ministry Of Home Affairs are 
also being kept informed of these 
developments. All possible steps are 
being taken to restore normal condi­
tions for safe running of train*.

I fett that these matter should t*  
brought to the notice of the Hoh’hle 
Members, as they would have bean 
anxious to know the correct position 
pertanwia to thia « i—..

Mr. Depnty-Speaker: It is «  rather 
disquieting situation. Instead of Just 
now seeking clarification, if soma hon. 
member gives notice, I would permit 
a short discussion.

Shri Hem B a m : Just one clarifica­
tion, Sir.

Mr. Depnty-Speaker: If it is lust
one question, I can permit, but I see 
many hon. members rising up.
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Mr. Depnty-Speaker: You will get 

an opportunity, but not now. So many 
members are anxious to know the 
state of affairs there. From the state­
ment it appears that safe running of 
trains there has become difficult.

Shri S. M. Banerjee (Kanpur): This 
rat) be one-sided story. You should 
get the report directly from the Chief 
Minister of West Bengal, This House 
is being utilised to damn the West 
Bengal Government. (Interruption*).

Mr. Deputr-Speaker: All of you
will resume your seats.

I have already stated that an oppor­
tunity will be given, because from the 
statement everybody feels that safety 
of travel, law and order and other 
matters are involved. Many members 
would like to put question. As I said, 
later on an opportunity will be pro­
vided.
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l b .  Oipul) - l lp w to : I am not say­
ing no opportunity would be given. 
Certainly opportunity will be given, 
but not sow.

Start H. N. Mukerjee (Calcutta 
North East): I would raise a point at 
propriety rather than of order. I can­
not raise a point of order in regard 
to what you have chosen to say in 
you wisdom. However, you have let 
fall certain observations which appear 
to me to go against the sense of pro­
priety with which proceedings o f the 
House ought to be conducted. You 
have given an obiter dictum that from 
the statement we hav« heard. It eeetns 
railway travel in that part of the 
country has become a precarious pro­
position.

Mr. Deputy-Speaker: I never used 
the word ‘precarious.’ I said, safe run­
ning of trains is difficult.

Shri H. n . Mukerjee: You have
said something which virtually 
amounti to that. This is a very highly 
loaded statement. (Interruption).
I know the kind of conspiracy which 
goes on, but it goes against the grain 
when the Chair chooses to make an 
obiter dictum of this sort. I beg of 
you. Sir, not fS'make this kind of an 
observation, and to behave differently.

Mr. Deputy-Speaker: When I made 
eetain observations I have made them 
keeping In view the responaibilty of 
the Railways.

Star HL N. Mukerjee: You have no 
business to make observations which 
Can be interpreted in a very different 
light.

Mr. Depoty-Speake: I cannot under­
stand why you are so much touchy.

Shri H. N. Mukerjee: Because you 
behaved in that fashion from the 
their. You have not forgotten that 
you era aitting in tbaae benhces 
(Interruption).

Mr. Depaty-Speaker: I am not per­
mitting any questions just now.
• W ot H. N. Mafcsrjei: You an  in 

the CStalr now, you are xtot a Congress

1889 (SXKA) Train Services on 7284 
Eastern and S.I.
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Member.
Shri S. M. Banerjee: You should

expunge your own remarks.
Mr. Deputy-Speaker: Shri Banerjee, 

1 will have to call you to order. What 
I have said is within toy right.

Shri 8. M. Banerjee: You can ex­
punge many things. (Interruption).

Mr. Depaty-Speaker: Yes, certain­
ly. Please resume your seat.

Shri 8. M. Banerjee: But there is
a calculated attempt to malgn the 
Government of West Bengal.

Shri H. N. Mukerjee: You are not 
to champion the cause o f the Govern­
ment from the Chair.

Mr. Deputy-Speaker: It is not a ques­
tion o f  my becoming the champion of 
this side or the other. I have made an 
objective observations.

Shri B. N. Mukerjee: For God’s sake
do not forget that you are the Deputy- 
Speaker.:

Mir. Deputy-Speaker: I have made 
an objective observation. I have said 
that I would permit all Members con­
cerned to put aome questions or raise 
a discussion but at" later date. There 
is nothing objectionable (Interrup­
tions). 1 take strong exception to the 
remarks made by Shri Banerjee. If 
they are repeated I will have to take 
action.'

Start S. M. Banerjee: What remarks, 
Start

Mr. Deputy Speaker: Please resume 
your seat.

Stall V. Krfahnamoorthl (Cuddatore)t 
Sir, I rise to a point of order. The boa. 
Minister of Railways has made a state­
ment regarding the railways and it is 
up to the Bouse to discuss It or to pat 
questions to elicit information. Cer­
tainly, you. Sir, the Deputy-Speakejf 
Jumped to the conclusion and made ah 
.allegation, a charge, that is dls*heertr 
ening. I8 it monducive to the ProP*? 
conduct of business o f this Hjqut*? 
That is the only thing I  wouM £ jj£
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l b .  Depoty-Speake*: I have m tte 
certain observations to show thit It 
t e r m  a

MW V. KxtUmunoorthl: The House 
*■ net at all agreeing with the obser­
vation that you nutde. You may make 
that obaervatien «• Member here. 
Alter occupying the Chair you cannot 
wan  auch an observation.

Mr. D ifu lj •Speaker: when so many 
hon. Member* were rising in their 
Mata, I said I would not permit any 
questions at thi* stage.

Bhrl V. Krishnamoorthi: Vou cannot 
presume things and make an observa­
tion.

Mr. .Deputy-Speaker: What is there 
objectionable, I do not understand. 
You can see from the records what 1 
haw  Mid. t- am within my rights to 
make objective observations on a state­
ment like this.

flhrl N. C. chatterjeg C Bur cl wan): 
Sir, you are perfectly within your 
r%hts to make aa objective remark 
with recard to a particular problem.
I take ft that it was not your intention 
to cast any reflection on the efficiency, 
honesty or capacity of the West Ben­
gal Government. May I have an assu­
rance from you?

Mfc. Depety-Bpeskeri it was not at
all my intention. I am concerned with 
the Raillways. Where Is the question 
Of Government c l West Bengal there?

ghll Himthlr Singh: There is civil 
war in West Bengal. We should be 
ashamed of such a government if it is 
there. There is no Government. 
Ih te s  are being looted.

M  Thfcmi—la |a* (Kaklnada): 
Sir, the hon. made a factual
statement giving the Information that 
the Government could gather from the 
offices of the West Bengal Government, 
from I. G. Police West Bengal, L «
their Hailway Securit Police officers, 
and there was perfect co-operation bet- 
vrean those two win f t  There la M  
question of any aspersion being « t t

from the Chair. You have given a 
ruling that the matter can be raised. 
If Uten> wae any grievance from the 
other aide, in a half-hour diseusaien
or one-hour discussion and they can 
ask for further information from the 
Government. Hon. Member^ cannot 
trasgrees your ruling like this. There 
is no further question to be ask­
ed on this, i  say that the House should 
how to your ruling and pass on to the 
next item.

| «q  vm  VHTO : -JMTWW 
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Shri Hem B a n i: Sir, oa a point at 
order.

Mr. Deputy-Speaker: X am sorry 
We have to pass on to the next item.

Shii Hem Barna- May I sumbit
very honestly that when you said that 
you would B°t listen to anybody, we 
were satisfied with that. But, after 
saying that, you listened to so many 
Members here, there and everywhere. 
If you were true to your words and 
dia not allow anybody to speak, I 
would not have minded.

Mr. Depnty-Speaker; He should
remember that members from both 
sides have been given opportunity.

Shri Bam B a m : sir, I have ttood
up persistently, wanting to raiae a 
point of order. Every time you aaid 
“Please sit down, X will give you an 
opportunity later." Now, you have 
passed on to the next item. That la 
why we Mel so much about it. Wo 
•re expressing only our ifo q r  and M l 
anger.

Mr. Deputy-Speaker: T do not (hUk 
any Member of this House weald agree 
with your observation that you M .  
neglected In this H a m . T o t f i t  • 
■MfCT
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Start B an Buna: Since X come frccn 

■a nndw developed State, there is a 
tadeaqr on the part of the Chair to 
neglect peoples coming from an under­
developed state like Assam. That ia 
uqr complait

9 b . Depety-Speaker: A  highly so­
phisticated peison like 70a should not 
make such an observation, simply be­
cause you happen to come from a par­
ticular constituency. This is not being 
fair either Co your constituency or to 
your State.

8hrt K. K. Nayanar (Palghat): Sir, 
on a point of order. What have discus­
sed this issue for the last IS minutes.
I raised this question three times but 
you did not allow me to 11k a ques­
tion. Now thi» discussion has been 
going on for 15 minutes. If only you 
had allowed one question each to some 
members, this would have been over 
In no time. The hon. Minister has 
submitted a report, which gives one 
version. V a  want to know tne other 
version also. At the same time, we 
want to express our opinion about that 
report. Why could you not allow that? 
Already 20 minutes have been spent. 
It would have beeen ovr earlier if you 
had allowed quetltooa.

Hr. l>epBty-8Pemke»t There is no 
question of side here. The Minister 
has given an objective asaessmeent of 
the situation.

gbr K. X . NftyaMK Bow can we 
rely on fhstt

m m  a  ra n irrp r - (lCettur): How 
mti you say that it la objective?

HW (8AKA) Correction of 
AMiner to 

QueMon
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Mr. Depoty-Bpeaka*:
view.

That ia a y
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Mr. Dtpsiy-Speaker: m at will be 

raised later on. Not an a point of 
order You can mention it when 1 
have permitted a discussion. Not 
now.
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Mr. Deputy -Speaker -. There is no 

point of order. We wiu now take UP 
the next item. Shri P. C

14.4s h n
CORRECTION o f  a n s w e r  TO S.Q. 

No. 541 RE. PRICE o r  STEEL 
AFTER DECONTROL 

The MlaMer of State la the Mtnle- 
try of Steel, Mines and Metals (Shri 
P. C. SetM): In my reply to Starred 
Question No. 541 given in Lok Sabha 
on 16th June, 1987 I have stated as 
follows:
(Price of standard categories in rupees per 

is announced by Joint Flint 
Committee?____________

Price before 
»-$-*7
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(L o. 
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Price after 
1-5-67 4
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